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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1050/2024 (IA NO.

362/2024)

IN THE MATTER OF:

Ritisha Gond D/o Gopal Gond

Union of India & Ors.

VS

INDEX

... APPLICANT

.... RESPONDENT

PARTICULARS

2
2

2

Response on behalf of the District
Magistrate Sonbhadra in compliance to
the order dated 09.08.2024, passed by
the Hon'be NGT

Annexure No. 1
A copy of the report depicting the

constitution of Joint Committee vide ref
no. 1735/Khanij/2024 dated 30.10.2024.

Annexure No. 2
A copy of the report dated 12.11.2024

prepared by the Joint Committee.

Annexure No. 3
A copy of the Letter dated 13.11.2024

Annexure No. 4
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A copy of show cause notice dated
17.07.2023

6. |Annexure No.5
A copy of the order dated 21.11.2023

7. |Annexure No. 6

A copy of the Consent to Operate dated
22.12.2022

8. |Annexure No. 7

A copy of CTO dated 17.06.2023

9. |Annexure No. 8

A copy of the CTO dated 19.05.2021

10. |Annexure No. 9

A copy of CTO dated 19.05.2021 valid
upto 31.12.2025

FILED BY:

p”

(ANKIT VERMA)

STANDING COUNSEL FOR STATE OF U.P.
A-15 FF, NIZAMUDDIN EAST

NEW DELHI-110013.

MOB :- 09990804440

ankit.scngtup@gmail.com
Dated: 16.11.2024
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Ref. No.: G[O[ 7/ 0.A. No. 1050/2024 Date: (¢ /i /004

From,
Badri Nath Singh,
District Magistrate,
Sonbhadra.

To.

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.
E-mail-judicial-ngt@gov.in

Sub:- Submission of response on behalf of District Magistrate, Sonbhadra in compliance of
directions issued by Hon'ble NGT vide order dated 09.08.2024 in the matter of O.A. No.
1050 /2024 Ritisha Gond D/o Gopal Gond Versus Union of India & Ors.

In Compliance of Hon'ble NGT order dated 09.08.2024 in the matter of O.A. No.
1050/2024, Ritisha Gond D/o Gopal Gond Versus Union of India & Ors. the
response of District Magistrate, Sonbhadra is being filed herewith.

It is requested that the aforesaid response may be presented before the Hon'ble
Tribunal for kind consideration.

Encl.: As above.
Your's faithfully,
(Ba@i@{h Singh)
District Magistrate,

Sonbhadra
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BEFORE THE HON'’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO- 1050/ 2024 (1A No 362/2024)

IN THE MATTER OF:

Ritisha Gond D/o Gopal Gond ... Applicant

Versus
Union of India & Ors. Respondent (s)

RESPONSE _ON_BEHALF _OF THE DISTRICT _MAGISTRATE,
SONBHADRA IN COMPLIANCE TO THE ORDER DATED 09.08.2024
PASSED BY THE HONBLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI IN ORIGINAL APPLICATION NO.

1050 OF 2024 IN THE MATTER OF RITISHA GOND D/O GOPAL GOND
VERSUS UNION OF INDIA & ORS.

aged about=.7".. years, presently posted as District Magistrate, Sonbhadra, do

hereby solemnly affirm and state on oath as under:

1. Isay that I am the District Magistrate of the Respondent in the present case
and as such being conversant with the facts and circumstances of the present
case, am competent to swear this affidavit.

L. That vide its order dated 09.08.2024 this Hon’ble National Green Tribunal,

]
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3 “.....4. Issue notice to the respondents. Applicant is directed to serve the

respondents and file affidavit of service at least one week before the next

date of hearing.

4.  That further it is most respectfully submitted that vide its notice dated
09.08.2024 this Hon'ble Tribunal has directed the respondents to file their
reply/response.

5 That vide this present original application the applicant has raised a
grievance that Respondent No. 15 to 18 are carrying out illegal mining by
exceeding the approved lease area and mining is being carried out by these
respondents by doing blasting at locations between 30 mtr to 150 mtr from
residential habitation. That in pursuance to direction passed by this Hon’ble
Tribunal, Joint Committee has been constituted vide Ref. No.
1735/Khanij/2024 dated 30.10.2024. (Annexure No.l) to reviewing the

factual Status of the grievances made by the applicant.

6.  Representative of District Magistrate, Sonbhadra has participated with the

Joint Committee members during the spot visit of the concerned mining

13.11.2024 (Annexure No.3) informed/concluded following about all the

concerned 04 nos. of mining leases i.e. M/s Shri Krishna mining Works, M/s
2
Response in OA 1050 of 2024 on the behalf of DM, So&adra

/

1 -
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Radhe Radhe Enterprises, M/s Sai Baba Stone works & M/s Maa Kamakhya

Stone Works:-

“ 1. No sign and impression of deep hole blasting was being observed in
the mine.
ii. Explosive were used in cartridge form"

8. The field observations of the Joint Committee report are as follows:-

1. M/s Radhe Radhe Enterprises Arazi No. 5006Ka, Area-3.40
Hectare) Billi Markundi, Post & Tehsil -obra, District-Sonbhadra.

I.1. During field visit of the joint Committee the above mining lease
(Dolo Stone mining) was found non-operational & mining done
was found within the approved mining lease Area.

1.2. Mining lease is granted for period of 10 year ie. from
16.12.2022 to 15.12.2032.

1.3. Show cause notice has been issued against above mining lease
vide letter dated ref. no. 1034/khanij/2023 dated 17.07.2023
(Annexure No.4) for carrying out illegal mining i.e. mining
beyond granted mining lease area by District Magistrate,
Sonbhadra. Against show cause notice writ- C No. 25010/2023
Ms Radhe Radhe Enterprises Vs. State of UP and others is
pending in Hon’ble High court Allahabad. In the matter of Writ-
C No. 25010/2023 Hon’ble High Allahabad vide its order dated
21.11.2023 instructed the following:-

“wie 6. Under such circumstances, the order dated
14.8.2023 passed by the District Magistrate, Sonbhadra, is
set aside. The writ petition is allowed, -
copy of order dated 21.11.2023 is annexed as Annexure
No.5.

1.4. During inspection no evidence of heavy blasting found. Heavy
Blasting is not being done by mining leases.

1.5. That the above Mining lease is opencast and semi mechanized
and the same have CTO from UPPCB vide ref.No.172591
/UPPCB/Sonebhadra(UPPCBRO)CTO/both/SONBHADRA/ZO
22 dated 22.12.2022, valid up to 31.12.2026.A true copy of the
CTO is being annexed herewith as Annexure No.6.

, ©

Response in OA 1050 of 2024 on the behalf of DM, Sonbhadra
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2. M/s Shri Krishna Mining Works (Dolo Stone mining), Gata No.
4823, 4821, 4814, 4847, 4848, 4849, 4850, 4851, 4860Mi, 4771,
4772, 4780, 4782, 4784, 4845, 4815Mi, 4816Mi, 4817Mi, 4818Mi,
4853M AND 4820Mi,(Area-8.79 Acres). Vill.-Billi Markundi, Post
& Tehsil-obra, District-Sonbhadra.

2.1. During field visit of the joint Committee the above mining lease
(Dolo Stone mining) was found non-operational & mining done
was found within the approved mining lease Area.

2.2. Mining lease is granted for period of 10 year ie. from
31.05.2016 to 30.05.2026.

2.3. No activity of illegal mining was found done by the concerned
mining lease.

2.4. During inspection no evidence of heavy blasting found. Heavy
Blasting is not being done by mining leases.

2.5. That the above Mining lease is opencast and semi mechanized
and the same have CTO from UPPCB vide ref.No.185739/
UPPCB/Sonebhadra(UPPCBRO)/CTO/both/
SONBHADRA/2023 dated 17.06.2023, valid up to 31.12.2027.
A true copy of the CTO is being annexed herewith as Annexure
No-7.

3. M/s Sai Baba Stone works (Dolo Stone Mining) Arazi No. 5414Ga,
(Area-3.43 Acres)Vill.-Billi Markundi, Post & Tehsil-obra,
District-Sonbhadra.

3.1. During field visit of the joint Committee the above mining lease
(Dolo Stone mining) was found non-operational & mining done
was found within the approved mining lease Area.

- Mining lease is granted for period of 10 year ie. from
31.05.2016 to 30.05.2026.

No activity of illegal mining was found done by the concerned
mining lease.

During inspection no evidence of heavy blasting found. Heavy
Blasting is not being done by mining leases.

- That the above Mining lease is opencast and semi mechanized
and the same have CTO from UPPCB vide ref no.118731/
UPPCB/Sonebhadra(UPPCBRO)/CTO/air/SONBHADRA/2021

dated 19.05.2021 and vide ref. No.120716/UPPCB /Sonebhadra

4
Response in OA 1050 of 2024 on the behalf of DM, Sonbhada—"
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(UPPCBRO)/CTO/water/SONBHADRA/2021 datedt9.05.2021,
valid up to 31.12.2025. A true copy of the CTO is being
annexed herewith as Annexure No-8.

4. M/s Maa Kamakhya Stone Works (Dolo Stone Mining), Arazi No.
5405Kha, 5406, 5407Ka and 5411, (Area-3.99 Acres) Vill.-Billi
Markundi, Post & Tehsil-obra, District-Sonbhadra.

4.1. During field visit of the joint Committee the above mining lease
(Dolo Stone mining) was found non-operational & mining done
was found within the approved mining lease Area.

4.2. Mining lease is granted for period of 10 year ie. from
31.05.2016 to 30.05.2026.

4.3. No activity of illegal mining was found done by the concerned
mining lease.

4.4. During inspection no evidence of heavy blasting found. Heavy
Blasting is not being done by mining leases.

4.5. That the above mining lease is opencast and semi mechanized
and the same have CTO from UPPCB vide ref. No.118730/
UPPCB/Sonebhadra(UPPCBRO)/CTO/air/SONBHADRA/
2021 dated 19.05.2021 and ref. No.120713/UPPCB/
Sonebhadra(UPPCBRO)/CTO/water/SONBHADRA/2021
dated 19.05.2021, valid up to 31.12.2025. A true copy of the
CTO is being annexed herewith as Annexure No-9.

9.  That the Annexure annexed to the present accompanying Affidavit is true

copy of their respective original.
10. That the present affidavit on behalf of the District Magistrate, Sonbhadra is

-<f-§pbmined before this Hon’ble Tribunal for kind perusal and consideration.

i\ ':"

il DEPONENT

5
Response in OA 1050 of 2024 on the behalf of DM, Sonbhadra
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VERIFICATION:
Verified atCp\(colenls %is theJé/q” day of November 2024 that the contents
of above affidavit are true and correct to my knowledge based on records and

information received and believed to be true, no part of it is false and nothing

material has been concealed therefrom.

©

DEPONENT

A Si e
Sha. ... w--- Pl B )
hasbeen lden d“b‘- Sy
Appeared et 2l o ..ampr
fl certifieg that_ NG, O3 BGinits lhe tfuthr.e's\
0 faF§5 mentioned «: s Joegiaration Anc.
administered oath 10 rim I ' ;
¥ ”)-y("\
(PN SONEY)
Adv. NOTARY
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6
Response in OA 1050 of 2024 on the behalf of DM, Sonbhadra
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1. In this original application the applicant has raised a grievance that Respondent No. 15 to 18 are
carrying out illegai mining by exceeding the approved lease area. The submission of the learned
counsel for the applicant is that illegal mining is being carried out by these respondents by doing
blasting at locations between 30 mtr to 150 mtr from residential habitation, whereas the Tribunal in
O.A. No. 30472019 has settled that the minimum distance from habitation for such mining by blasting
is 200 mtr.

Further submission of the learned counsel for the applicant is that so far as Respondent No. 15 is
concerned the violation has already been found in respect of mining in Arazi No. 5006 Kha and
penalty of Rs. 88 lakhs has been imposed and illegal mining up to the depth of 100 ft has been done
by these project proponent directly affecting the flow of river Son

O.A. raises substantial issue relating to compliance of the environmental norms.

Issue notice to the respondents. Applicant is directed to serve the respondents and file affidavit of
service at least one week before the next date of hearing.
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B,
- ML WU Government of India A r
=
N3 A QSN AFEA/Ministry of Labour & Employment "y

Wl {1 apiademaa/Directorate General of Mines Safety

wTorAw UM S-2/639-36, nwm Mur wlakh Aga Xe a8 aemil o sere aka o 2/71007
arrorafy f2arrn 177 11.2024

JEAT 5 20025/a10 Bo(Iodio) /2024/ANNA-DM/ 9 (51
dvF
ICER R B TR
FrroRf &y, R
IR
IEGUERELS
I WS WIER,
Sa-Rlaws (I wew) |

vz are odiw R wfawor, 7 Redh & wwer 3Nowa e §Ea1-1050/2024
(3méove FHe 362/2024) ‘wfawm iz i M A3 TAH HRA W# mﬁa FHrer
e -09.08.2024 ¥ U ¥ WYFA WA @R IeARE @awt F fFe aw
faderor & waw #)

e,
FUAT IWFT AT F FaY # HIH G 1735/@1/2024, RBAF 30.10.2024 F

HIER FT FSHT HL

Ao [T eRa Iftor, 7% foeeh garr Reiw 09.08.2024 # e 3Ry wfE 2
g

i. In the original application the applicant has raised a grievance that Respondent
—== - .. No. 15 to 18 are carrying out illegal mining by exceeding the approved lease area.
O}th submission of the learned counsel for the applicant is that illegal mining is
g ing, carried out by these respondents by doing blasting at locations between

r\to 150mtr from residential habitation, whereas the Tribunal in 0O.A. No.
has settled that the minimum distance from habitation for such mining
g is 200 mtr,

ubmission of the learned counsel for the applicant is that so far as

ent No. 15 is concerned the violation has already been found in respect of

in Arazi No. 5006 Kha and penalty of Rs. 88 lakhs has been imposed and

I mining up to the depth of 100ft has been done by these project proponent

“ directly affecting the flow of river Son.

iii. O.A. raises substantial issue relating to compliance of the environmental norms.

iv.Issue notice to the respondents. Applicant is directed to serve the respondents
and file affidavit of service at least one week before the next date of hearing.

v. List on 21.11.2024,

o
| )
.
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s & @Ay A SHeIE-AeE ¥ amar-fasen mrfvﬁdﬁ;m 1. Fo Z;n ﬁaﬁ
guzWIgAal, 3. o qrd arar FT asly va RFETET o
gad. 2. o TV WV Fols arwat S v 2m, S e

1"127 hl
ﬁ-@rm—ivﬁ. qeuy WeTei & afa dq U
ﬁ;‘e o m;W aroorf s, aroRh ax o amrarfae fpair AT A7)
&, W, © A

- ¥ e At gt va s ufafa & weat Shri Abhishek
Kumar, SDO Forest, Obra, Sonebhadra, Shri Vivek Kumar Singh, SDM, Obra,

Shri Sushil Kumar, ASO, PCB, Shri Anuj Kumar, RO Mining, Sonebhadra, Shr
Shailendra Singh, DMO, Sonebhadra & Shri Yogesh Shukla, Surveyo.r
Sonebhadra ¥ @y fww 12.11.2024 1 3% 04 et #1 Frfram B om i F

Zr7e I SR @R § @ afafAa, 1952 T T A A urfers Ava fafaaw, 1961 7
T 9T T Observations fawgar farafaf@a &:-

1. #e Feom FfAT awd

A Prohibitory Order under Section 22(3) of the Mines Act, 1952 for Reg. 106(2)(a) &
Reg.118(4) read with 181 of the MMR, 1961, was imposed in the mine, vide letter No. S
29013/ @TofYo(303{0)/141/2022/WA%E/1446-47, dated 05.09.2022, prohibiting
employment in the mine except for rectification of the contraventions subject to certain
conditions specified therein.

On the day of Inspection no work was being done in the mine. The size of opencast

workings was about 231m (east-west) x 172m (north-south) containing two small pits.

No machineries & no work person were deployed in the mine on the day of inspection.

No Sign of deep hole drilling & blasting was observed during the inspection. No deep

: "/(- hale: erIImg & blasting permission were granted from this Directorate. Permission for use
7 J df MM\Q/as obtained by this Directorate.

was checked & copies of RE-13, agreement paper for blasting copies were
the mine management. From the blaster report and RE-13 records it can
be reve}aled at no deep hole blasting was being done in the mine.

On pé Norgh - west 260m Huts & Houses and 33KV Centre line HT Power transmission

i#g about 55m. East - 180m Huts & Houses, West - 145m Huts & Houses and
ntre line HT Power transmission line passing about 30m. South - thick
ential area adjacent of the boundary. For which management demarked area 100m
away from the above structures “no blasting zone". However, a suitable violation for
using restricted amount of explosives is being issued as a precautionary measure.

During the inspection, following contraventions under the Metalliferous Mines Regulation,
1961 were observed:

Regulation 124(6) of MMR, 1961: Arrangement of dust suppression shall be made
in the mine.
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Regulation 164 (1B) of MMR, 1961: On the North - west 260m Huts & Houses and
33KV Centre line HT Power transmission line passing about 55m. East - 180m Huts &
Houses, West - 145m Huts & Houses and 132KV Centre line HT Power transmission line
passing about 30m. South - thick residential area adjacent of the boundary within the
danger zone of 300 m from the mine.

No blasting shall be conducted in the mine within danger zone of 300m from any
permanent surface structures not belonging to the owner except with the limited
aggregate maximum charge in all holes fired at one time not in excess of 2 kilograms or
if the blasting is done with delay detonators or other means and that there is a delay of
at least half a second between successive shots fired, maximum charge of 1.5 kilograms
can be used in each hole instead of 2 kg per delay unless the later is established to be
safe by a scientific study conducted in the mine. Provided that irrespective of the amount
of explosives used, no blasting shall be done at any place in the mine which is within 100

m any such permanent surface structures.

Conclusion:

From the observation and various records collected from the management it can be
revealed that-

i) No sign and impression of deep hole blasting was being observed in the mine.
ii) Explosive were used in cartridge form.

2. #o [T Y FUIWZAS

A Prohibitory Order under Section 22A(2) of the Mines Act, 1952 for Reg. 106(2)(a)&(3).
Reg. 106(2)(b) & Reg. 115(5) of the MMR, 1961, was imposed in the mine, vide letter
No. S 29013/ aTo&o(3o3fo)/206/2024/R17#%/2072, dated 07.08.2024, prohibiting

employment in the mine except for rectification of the contraventions subject to certain

y of Inspection no work was being done in the mine. The size of opencast
¢ 'ng§ s about 177 m (east-west) x 200 m (north-south). No machineries & no

‘work pérsbnyvere deployed in the mine on the day of inspection. No Sign of deep hole
ing was observed during the inspection. No deep hole drilling & blasting
re granted from this Directorate. Permission for use of HEMM was

is Directorate.

{‘\\ “ ; ; H
% \;‘%El,asté‘& was checked & copies of RE-13, agreement paper for blasting copies were
» (wi,&;q om the mine management. From the blaster report and RE-13 records it can
\u,‘_...._b'e Zled that no deep hole blasting was being done in the mine.

On the North - 170m Huts & houses, 400KV Centre line HT Power transmission line was
passing at about 53m away from the north side of the mine boundary, West - 132 KV
Centre line HT Power transmission line was passing at about 69m away from the wesl
side of mine boundary, East - 255m Huts & houses. For which management demarked
area 100m away from the power transmission lines as “no blasting zone”, However, a
suitable violation for using restricted amount of explosives is being issued as a

precautionary measure.
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rarous Mines Regulation,
During the inspection, following contraventions under the Metallifero

1961 were observed: | I
Regulation 124(6) of MMR, 1961: Arrangement of dust suppression sh
i om Huts & houses, 400KV

53m away from the north
transmission line was
255m Huts &

Regulation 164 (1B) of MMR, 1961: On thg North b 1{
Centre line HT Power transmission line was passing at abou
side of the mine boundary, West - 132 KV Qentre Ilqe HT Power s
passing at about 69m away from the west side of mine boundary, Eas

houses within the danger zone of 300 m from the mine.

No blasting shall be conducted in the mine within danger zone of 3.00m from any
permanent surface structures not belonging to the owner except with Fhe limited
aggregate maximum charge in all holes fired at one time not in excess of 2 kilograms or
if the blasting is done with delay detonators or other means and that there is a vdelay of
at least half a second between successive shots fired, maximum charge of 1.5 kilograms
can be used in each hole instead of 2 kg per delay unless the later is established to be
safe by a scientific study conducted in the mine. Provided that irrespective of the amount
of explosives used, no blasting shall be done at any place in the mine which is within 100
m any such permanent surface structures.

Conclusion:
From the observation and various records collected from the management it can be
revealed that-

i) No sign and impression of deep hole blasting was being observed in the mine.
i) Explosive were used in cartridge form.

3. Ao WE q@T WA aFH

A Prohibitory Order under Section 22(3) of the Mines Act, 1952 for Reg. 106(2)(a)&(3) &
Reg. 106(2)(b) of the MMR, 1961, was imposed in the mine, vide letter No. S 29013/

arogYo(Ze3f0)/148/2023/AN181%/3021-22, dated 30.11.2023, prohibiting employment in

the mine except for rectification of the contraventions subject to certain conditions
specified therein. -

On me day of Inspection no work was being done in the mine. The. size of opéncast

workmqs was about 115m (east-west) x 95 m (north-south). No fresh signs and

impressions qf.using machinery or drilling/blasting were observed in the mine. No Sign of
- .decp_,hp!e drilling & blasting was observed during the inspection. No' HEMM and deep
~ hyﬁe 9f3lung & blasting permission were granted from this Directorate, - -

y /Gﬂ‘ﬁh& East-132KV Centre line HT Power transmission line passing within the lease hold
/7 \N.area on-‘_easte(n part of the mine, South-West - ITI College situated at 20m from the
lease bod‘\dyw pillar within the danger zone of 300 m from the lease boundary.

During the inspection, following contraventions under the Metalliferous Mines Regulation,

.Q’.}f.ﬁ';..l9§.1.' apbgerved:
G /

A

>
(

®

1)
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Regulation 124(6) of MMR, 1961 Arrangement of dust suppression shall be made
in the mine.

Regulation 164 (1B) of MMR, 1961: On the East - 132KV Centre line HT Power
transmission line passing within the lease hold area on eastern part of the mine, South-

West - ITI College situated at 20m from the lease boundary pillar within the danger
zone of 300 m from the lease boundary.

No blasting shall be conducted in the mine within danger zone of 300m from any
permanent surface structures not belonging to the owner except with the limited
aggregate maximum charge in all holes fired at one time not in excess of 2 kilograms or
if the blasting is done with delay detonators or other means and that there is a delay of
at least half a second between successive shots fired, maximum charge of 1.5 kilograms
can be used in each hole instead of 2 kg per delay unless the later is established to be
safe by a scientific study conducted in the mine. Provided that irrespective of the amount
of explosives used, no blasting shall be done at any place in the mine which is within 100
m any such permanent surface structures.

Conclusion:

From the observation and various records collected from the management it can be
revealed that-

i) No fresh signs and impressions of using machinery or drilling/blasting were
observed in the mine.

i) No sign and impression of deep hole blasting was being observed in the mine.

4, R A FHEA T qTF

A Prohibitory Order under Section 22(3) of the Mines Act, 1952 for Section 17 (1) of
Mines Act, 1952 read with Reg. 34(1) of MMR, 1961, Reg. 106(2)(a)&(3) & Reg.
106(2)(b) of the MMR, 1961, was imposed in the mine, vide letter No. S 29013/

aT°&?°(3°3{°)/149/2023/H’lmTa:/3010 dated 30 1L 2023 prohlbltmg employment in the

*workmgs was abjjut 110m (east-west) x 100 m (north-south). No machunenes & no work
‘ Qe loyed in the mine on the day of inspection. No fresh signs and
ng machinery or drilling/blasting were observed in the mine. No Sign of
& blasting was observed during the inspection. No HEMM and deep
asting permission were granted from this Directorate.

h - 132KV Centre line HT Power transmission line passing at about 16.4m
-from the pillar, West - 132KV Centre line HT Power transmission line passing at about
10m from the pillar, South - 33KV Centre line HT Power transmission line passing at
about 41m from south pillar, North-West - ITI College situated at north-west direction
from lease boundary pillar at about 156 m, East - 11KV Centre line HT Power

transmission line within the lease hold area within the danger zone of 300 m from the
lease boundary.
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During the inspection, following contraventions under the Metalliferous Mines Regulation,

1961 were observed: |
Regulation 124(6) of MMR, 1961: Arrangement of dust suppression shall be made

in the mine.

Regulation 164 (1B) of MMR, 1961: On the North - 132KV Centre line HT.POVLQTT
transmission line passing at about 16.4m from the pillar, West - 132KV Centre line |
Power transmission line passing at about 10m from the pillar, South - 33KV Centre line
HT Power transmission line passing at about 41m from south pillar, North-West - ITI
College situated at north-west direction from lease boundary pillar at about 156 m, East -
11KV Centre line HT Power transmission line within the lease hold area within the danger
zone of 300 m from the lease boundary.

No blasting shall be conducted in the mine within danger zone of 300m from any
permanent surface structures not belonging to the owner except with the limited
aggregate maximum charge in all holes fired at one time not in excess of 2 kilograms or
if the blasting is done with delay detonators or other means and that there is a delay of
at least half a second between successive shots fired, maximum charge of 1.5 kilograms
can be used in each hole instead of 2 kg per delay unless the later is established to be
safe by a scientific study conducted in the mine. Provided that irrespective of the amount
of explosives used, no blasting shall be done at any place in the mine which is within 100
m any such permanent surface structures,

Conclusion:

From the observation and various records collected from the management it can be
revealed that-

i) No fresh signs and impressions of using machinery or drilling/blasting were

observed in the mine.
ii) No sign and impression of deep hole blasting was being observed in the mine.
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- g ARA \IFH/Government of India PR
" HH Td AR FHA@T/Ministry of Labour & Employment @
T {Ra Fgifadmaa/Directorate General of Mines Safety =
. TR T S-2/639—36, wwwn REw wARN, AgE Aw Mm, movnh sere v - 221002
FEAT s 29018/aTolYo(Fo3i0)/141/2024/ D £ 1) -\ 0 arrore, faeR 12,11.2024
qwH,
I JRRT AR
FRIOTHY 819, IRToRdY|
qar A,
1. Awd Foom ApfAT oy, o, 2. #AWH Foon AT @R, g,
& Ay RBF, 97 A W T R A e FAR Fudl, 7 F@o T GHIE,
Srer-aesg (3eat 93) | aeda-adweS, Seraaseg (;r—?w w22

HH® gga "&4r (LIN) :- 1805425590

fawg: femies 12.11.2024 &1  FAR ST Fo0T FAR, @ e Heww, arord e gan
Al T AR @, TR mEE Re T N BRI 3R S0 & Rl
ARFUE GerR @Wa (IS Wo 4823, 4821, 4814, 4847, 4848, 4849, 4850, 4851,
4860Mi., 4771, 4772, 4780, 4782, 4784, 4845, 4815Mi., 4816Mi, 4817Mi,
4818Mi., 4853Mi., 4820Mi., 4810Mi., &0 8.79 -twz) & FEwT & Hay 3|

Agie,

AT IREd F el F nieEaEll § ReAF 12.11.2024 F 377 e A Y
rferor # gEE w5y, OEd e uftas we RfFgw, 1961, & RAefef@a saust @&
Ioogs gIAT 9T 14T

Regulation 124(6) of MMR, 1961: Arrangement of dust suppression shall be made in
the mine.

. 164 (1B) of MMR, 1961: On the North - west 260m Huts & Houses and
Yige HT Power transmission line passing about 55m. East - 180m Huts &
5m Huts & Houses and 132KV Centre line HT Power transmission line
. South - thick residential area adjacent of the boundary within the

from the mine.

e conducted in the mine within danger zone of 300m from any
structures not belonging to the owner except with the limited aggregate
n all holes fired at one time not in excess of 2 kilograms or if the blasting
y detonators or other means and that there is a delay of at least half a
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e of 1.5 kilograms can be useq i,
tablished to be safe by a scientific
f the amount of explosives used,
hich is within 100 m any such

’ maximum charg
nd between successive shots fired, '
coch y unless the later is €S

each hole instead of 2 kg per dela
study conducted in the mine. Provided that lrrespecFive 0
no blasting shall be done at any place in the min€ w

permanent surface structures.

m-mmtﬁmmmmm
15 Rt & 3few oW e & g FW 7 FT A |

o 7, 38 T & fAda fafy &

wadra
g‘o/-
wrA fqreT e

S FEW s 29018/aTobYo(Fo30)/141/2024/ L 6L ) anrrory, fE=re 1 3,.11.2024

AT FEard & T R 39 AgTaeerd, Seadt 3de, mioarae # 9T 2

e —
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- g— AA WFR/Government of India
HH T QIR HATAAMinistry of Labour & Employment

T & AmfARena/Directorate General of Mines Safety

WY WA $-2/639—36, wewn fAw wiavh, m;w ah-v s,

L 1 ¥ arvnl), ser vk - 221002
HEAT s 29018/aTotYo(F0370)/206/2024/ I (. T I

AR feii | / 3 11.2024
WY,
T [T R
RO &%, FrroT)
dar 7,

A I JW IR, T T g el

FoF- e ARGUE TR Wawet (IRTSh Ho 5006, £10-3.400 &e),
Ho Y Y FveIUTZA,

fvard: g3 arch, 3w, & Ho-3,

TS, FAYE-HAHE (3R 982) - 231219 |

A TEaE Ho/LIN: 2964780803

fawz. feaie 12.11.2024 Fr s FAR TohT F01 AR, @ FRET BRF, RO &7 z@w
AT T [ VRS, UEARA TH WY R, A IS I, A IFIIH TAR
e, A Fde a9, mﬁwwm:mmﬂﬁgﬁﬁ—mmm
T (RS Ho 5006 |, ato - 3.400 go) & fardraror & wawr

AR,

IQFT & T H FUEEEd F Reie 12.11.2024 F 377 WIw A R M
ﬁf&m?q:’:mﬁaﬁﬁ orad ke ufcas @ RfATH, 1961, & F=afaf@a seust &

line was passing at about
est - 132 KV Centre line HT Power transmission
)a' v::,he west side of mine boundary, East - 255m Huts & houses within the

ate
permanent surface structures not belonglng to the owner except with the "m'tfg]nggl;gg:g
maximum charge in all holes fired at one time not in excess of 2 kilograms or i
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i« a delay of at least half a

eans and that there is @ ,
s e it gy err 1 S T e o 15 o 2
:izn:ole inste:dszfczeisg per delay unless the later is established tc:J rt:;e osfaexplosives el
study conducted in the mine. Provided that irrespective of the 'amo'thin 100 m any such
no blasting shall be done at any place in the mine which is Wi
permanent surface structures.

: frfa A &

W3mﬁﬁmtﬁrmmﬁmﬁmﬁmmMW$(Wﬂ?$

15 Ret & ¥ew Tw PRwEn # g w5 & F AL

wada
go/.
A GIAT ICCAIC
arroTdYy &, arroTAEr

TG FEW S 20018/aTeto(303i0)/206/2024/ 2653 arordh, 2w )3 .11.2024

vt geard &g @@ gn 39 Agiees, Sl 3Ed, afagEe # A 2

S W

g FIET
JRIOTHT &7, JROTA
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-~ ML HIWR/Government of India
AR U AT IHAHA/Ministry of Labour & Employment
WA Y@ ApiRMWEA/Directorate General of Mines Safety
wiRY T s-l/639:_36, aron g wYRGN, Wew a8 movnh seae wke 221002

FEA S 29018/aTo8Yo(3030)/148/2024/ D AWl -1y~ ARrr felih § 3 .11.2029
qwF,
WA g A
oy aYF, aRoRdY|
[T R,
1. A 39 T, i A ORS T, 2. MAN UaeTH 9T, Goolt AT ArA 3EEE
FafFa-fRed ARFUS TR WA ArefHaA-Aee ARFUS qe2R Ter
(RIS Ho 541471, &10-3.43 TFH3), (RIS Fo 541471, &¥0-3.43 UH3),
Fo [ arEr W TFY, Ho @S arar WA aay,
FEIE-RIANE (3cal "eR0)| SAYE-HAHE (3caT 9a2) |

5H qgai 88 (LIN) :- 1970006186

R Rei® 12.11.2024 1 5 FAR TG FOT FAR, T G e, aRoRd & Zan
ARY WE A @A a, eR-Ed e T v Aewd e wde # faeer
mwm(mﬁo 541471, &o - 3.43 UH3) & AYe0r F Fay A

e,

SO 3RNF F Hesr & eigEaerdy $ ReAE 12112024 F 390 WA A Y
T #1 WEEE Y, OaE g uifcad @e RfAEE, 1961, ¥ A=faf@a gausr &

Ioddsl g1 91T AT

Regulation 124(6) of MMR, 1961: Arrangement of dust suppression shall be made in
the mine.

- - 132KV Centre line HT Power
Regulation 164 (1B) of MMR, 1961: On the East - 1 ;
transmission line passing within tr’me lease hold area on eastern part of the mine, South-
West = ITI College situated at 20m from the lease boundary pillar within the danger zone

of 300.m from the lease boundary.

blasting shall be conducted in the mine within danger zone of 300:11 from any
permanent surface structures not belonging to the owner except with the lnmtgd aggregate
maximum charge in all holes fired at one time not in excess of 2 kilograms or if the blasnrng
is done with delay detonators or other means and that there Is a delay of at Iea§t hql d
.second betwgén successive shots fired, maximum charge of 1.5 kilograms can be used in
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ablished to be safe by a scientific
f the amount of explosives used,

each hole instead of 2 kg per delay unless the later is est
hich is within 100 m any such

study conducted in the mine. Provided that irrespective ;
no blasting shall be done at any place In the mine
permanent surface structures.

T TR gy ¥ A s sewua @ PEer A9 T g o & fooa A&
15 Rt ¥ Hew 3w Pdeew A {RT F@ T FC H
wyaad
go/.
ar FET A,
arrordY &, aRIUTET
TGS HEAT S 29018/aTotYo(Io30)/148/2024/ 26 Y4 arrordr, e £4.11.2024

Sfafafy qEary & T {RET 39 AEReE, Sead dw, A # A 8

T G FeE
ARTOTHT &, JRToTEr
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$a: damovacanast 6 gl
GIMIY 11n: 0542-2284011

_ HRT WIFR/Government of Indla
AH T QSR HATFTA/Ministry of Labour & Employment
el JRET JerfAdenaa/Directorate General of Mines Safety
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Regulation 124(6) of MMR, 1961: Arrangement of dust suppression shall be made in
the mine.

A_tkégglg,tjon 164 (1B) of MMR, 1961: On the North - 132KV Centre line HT Power
g

/ Ts‘ﬁ?;@e passing at about 16.4m from the pillar, West - 132KV Centre line HT
\AP hsmisgion line passing at about 10m from the pillar, South - 33KV Centre line HT

line passing at about 41m from south pillar, North-West — ITI College
CH

Power transmi
situated: at est direction from lease boundary pillar at about 156 m, East - 11KV

Centre line r transmission line within the lease hold area within the danger zone of
% 2300 m frofn t e boundary.
. £2003 . .
. No blastimg/ shaly/ be conducted in the mine within danger zone of 300m from any

e structures not belonging to the pwner except with the limited aggregate
\/ ge in all holes fired at one time not in excess of 2 kilograms or if the blasting
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Neutral Citation No. - 2023:AHC:220890-DB
Court No. -3
Case :- WRIT - C No. - 25010 of 2023

Petitioner :- M/S Radhey Radhey Enterprises
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Devbrat Mukherjee
Counsel for Respondent :- C.5.C.

Hon'ble Siddhartha Varma,J.

Hon'ble Shekhar B. Saraf.J.

1. It has been submitted that by the learned counsel for the
petitioner that his case is squarely covered by the order which has
been passed today by this Court in Writ - C No. 25003 of 2023
(Maa Vindhya Stone Crusher Company vs. State of U.P. and

another).

2. Learned counsel for the petitioner states that in this case also by
an order of the Court dated 8.8.2023 the petitioner had to submit
its reply to the show cause notice. He submits that when the order
was passed the petitioner had approached the District Magistrate
on 14.8.2023 to give its reply but on that date the reply was not
accepted and in fact the petitioner was handed over the impugned
order dated 14.8.2023 by which penalty was imposed and the same
was adjusted with the security amount deposited earlier by the

petitioner.

3. Learned counsel for the petitioner submits that the enquiry as
was conducted by the District Magistrate was not at all a valid one
as no opportunity of hearing was granted to the petitioner and,

therefore, the order impugned deserves to be set aside.

4. Learned Standing Counsel in this case also, supported the order

passed by the District Magistrate and submitted that even if the
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/l reply of the petitioner was not considered, the order was absolutely
correct and should be kept intact.

5. Having heard the learned counsel for the petitioner and the
learned Standing Counsel, we are of the view that not only have
the principles of natural justice been violated but also the order

dated 8.8.2023 of this Court was disregarded.

6. Under such circumstances, the order dated 14.8.2023 passed by
the District Magistrate, Sonbhadra, is set aside. The writ petition is
allowed. Tee-touA |-

7. The petitioner may now submit his reply afresh within a period
of one week and, thereafter, it be provided a personal hearing. The
District Magistrate, may after considering the reply of the
petitioner, within the next one month adjudicate the issues as had

been raised in the show cause notice.

8. It is, however, made clear that while considering the reply of the

.  petitioner, i.e. at the time of enquiring into the allegations made in

}:’.\\the show cause notice, the principles as have laid down in 2017 (1)
J 240 : Ranveer Singh vs. State of U.P. and 7 others shall be

llowed in their entirety.

(Shekhar B. Saraf,J.) (Siddhartha Varma,J.)

m:m'

Hoh Coun of Judicature at Allahabad
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ﬁﬁ Uttar Pradesh Pollution Control Board
. Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828 272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

4
N

172591/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022 Date: 22/12/2022
To,
M/s
MS RADHE RADHE ENTERPRISES |
Araji no S006Ka, Billi Markundi, Obra, Application Id-
Sonbhadra,SONBHADRA,231219 | 19019968

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act. 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS RADHE RADHE ENTERPRISES located at Araji no 5006Ka, Billi
Markundi, Obra, Sonbhadra, SONBHADRA,231219. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA MS RADHE RADHE ENTERPRISES granted for the period from 22/12/2022 to 31/12/2026
and valid for manufacturing of following products.

S Product Quantity Unit

No

1 Building Stone 112000 Cubic Meters/Year
1 Gitti/Boulder (Dolo
1 stone)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

: Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
| Domestic 1 KLD Septic Tank Soak Pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of prix}lgry/secondary and tertiary treatment as is required with reference to influent quantity and quality.
AT case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
bﬁ}numdtedﬁ'yf' hone/email with a report in this regard to be dispatched immediately.
i) treated efflfgnt shall be recycled to the maximum extent and should be reused within the premises
jty of the treated effluent shall meet to the following general and specific standards as
nment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

7/

Re-

g on 3
\».'uL',.wnv'.LA. M

Industrial Effluent Quality Standard

Gy p. S l
U .No. Parameter I Standard

(“;) ewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
relerence to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

st'opped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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eated sewage shall be reused in ga%gﬂ'g as far as possible. The STP shall be maintaincé

(v) The tr :
the quality of the treated sewage to the following standards.

continuously so as t0 achieve

SNo.  |Parameters |Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
hieve the level of pollutants to the following standards.

continuously so as to ac

Air Pollution Source Details

Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
‘ﬁ 1 Dust Particulate water
| emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
‘ transportati emission.
on and
loading/unl
oading of
Building
Stone
(Gitti/Bould
er
Dolostone).
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

g of air pollution control equipment, production has to be stopped

In case of stoppage of functionin :
h a report in this regard to be

immediately and this Board has to be intimated by fax/phone/email wit
dispatched immediately

(ii) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zgnes (Industrial, Commercial, Residential, Silence) which are as follows :-
] rﬁ%’“ﬁom 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

/>

R

\.\/\ "
T - N

dards for Industrial | Commercial | Residential Silence
level in Area Area Area Zone

Day |Night| Day [Night| Day |Night| Day Night
Time | Time | Time | Time | Time | Time | Time | Time

75 | 70 | 65 | 55 | S5 | 45 50 | 40
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(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

‘ 5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3 Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
 Lontrol oquipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7 s i'ﬁ:q‘bqnm'):shall provide Inspection Book at the time of inspection to the Board's officials.
7 \‘ /‘gyﬂ@q due 'tqnany accident or other unforeseen act or event, such emission occurs or is apprehended to
7 “vetur.in exgpss of & ndards laid down, such information shall be reported to the Board's offices and all
b ' :cher concqrneq offics. In case of failure of pollution control equipment, the production process connected
&  toitshall be stapped pith immediate effect.
\ 9:The _in_duaty/ shal)/operate in a manner so that all emissions be emitted through designated chimney/stack
L \\‘:A'(Hp @sﬁ'o‘? damage to the agriculture productivity, human habitation etc. by the operation of industry,
“itsh sherative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such céses as decided by
the Competent Authority. :
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
Prt?duction capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, a
may be necessary. ot
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Specific Conditions:-
1. This consent is valid for productio
by opencast and semi mechanized mining in 3.40 hectare leased

Markundi, Tehsil- Obra, District- Sonbhadra.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level

Environment Impact Assessment Authority (SEIAA) EC identification no. EC Identification No.

EC22B000UP110102 dated 14.12.2022 and submit its compliance report to UPPCB.
3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired

simultaneously with the expiry of mining lease.
4. Mining shall be done as per EC issued by SEI

Administration.
5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
ut obtaining necessary permission

6. Unit shall not withdrawal ground water for any industrial activity witho
from UPGWA. '

7. The domestic e
Industry shall maintain ZLD.
% Unit shall make water sprink
dust emission during mining, transportation,

n of Building Stone Gitti/Boulder (Dolo stone)-1,12,000 Cu Meter/Ycar
area at Araji No. 5006 Ka, Village- Billi

AA and directions given by Mining Department/District

ffluent shall be treated through septic tank/soak pit or provide mobile toilet facility.

rs for dust suppression at different sources of

ling arrangement through Tanke
ding of Building Stone Gitti/Boulder (Dolo

loading and unloa
stone).

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
10. Unit shall submit Ambient air monitoring repo
Board.

11. All trucks, tracto
by canvas sheet to prevent dust emission.
12. Water will be sprayed after loading activi
be dry condition)

13. The dust suppression measures like water sprayin
14. Industry should comply with the provisions 0

boundary Movement) Rules 2016.
15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, MOoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

17. Consent fees if revised, shall be payable by industry from the date of its applicability.

18. Industry shall comply with the relevant provisions of Environmental Laws.

19. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatif:ally be effective ‘with\‘additional conditions mentioned in the closure revocation

rts of NABL accredited laboratory on quarterly basis to the

rs used in transportation of Building Stone Gitti/Boulder (Dolo stone) shall be covered

ty (if Building Stone Gitti/Boulder (Dolo stone) collected could

g will be done on the haul roads and working areas.
f Hazardous and Other waste (Management & Trans

order. 7 4
[/ AP RAJENDRA Sl
| ) ) > \ Date: 2022.12.22 21:39:30
i %) . S

T \ _»7):\,\: 24, I, 2 / Chief Environmental Officer (circle-2)
W / ) 4

. W\ Oy \
Regional Officer, UPP Cﬁ,\\sohbhhdm with direction to send the compliance report of CTO conditions on

quarterly basis. s i
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RAJENDRA |

Date: 2022.12.22 21:39:45

SINGH Date:2
Chief Environmental Officer (circle-2)
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=~ 1A Uttar Pradesh Pollution Control Board
""?wh'ﬂ’.\’é Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

185739/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023 Date: 17/06/2023

To,

M/s

SHRI KRISHNA MINING WORKS(DOLOSTONE MINING)

GATA NO. Application Id-
4823,4821,4814,4847,4848,4849,4850,4851,4860M1,4771,4772,4780,4782 21472029

,4784,4845,4815M1,4816M1,4817M1,4818M1,4853M AND 4820M1
AREA-8.79 Acres,VILL. BILLI MARKUNDI, TEHSIL-OBRA
DISTRICT-SONBHADRA(U.P.)

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI KRISHNA MINING WORKS(DOLOSTONE MINING) located at

G A T A N (0] :

4823,4821,4814,4847,4848,4849,4850,4851,4860M1,4771,4772,4780,4782,4784,4845,4815M1,4816M1,48

17M1,4818M1,4853M AND 4820MI AREA-8.79 Acres,VILL. BILLI MARKUNDI, TEHSIL-OBRA
DISTRICT-SONBHADRA(U.P.). subject to the provisions of the Water Act, Air Act and the orders that

may be made further and subject to following terms and conditions :-

1. This CCA SHRI KRISHNA MINING WORKS(DOLOSTONE MINING) granted for the period from

17/06/2023 to 31/12/2027 and valid for manufacturing of following products.

S  |Product Quantity Unit

No .

1 |Khanda, Boulder 100000 Cubic Meters/Year
(Dolo stone) s

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

/ Domestic 1.0 KLD Septic Tank Soak Pit

S /- (i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
C

of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
Qe intimated by fax/phone/email with a report in this regard to be dispatched immediately.
) The treated uent shall be recycled to the maximum extent and should be reused within the premises
for ‘gardenir €c. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard
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(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required Wit

reference to influent quantity and quality.In case of stoppage of functioning of STP, production hag to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard t, be

dispatched immediately.

(V) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintaineq
continuously so as to achieve the quality of the treated sewage to the following standards.

{—S‘No. | Parameters Standards ]

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of contro]
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. | Air Type of fuel| Stack no Control Height of
Pollution Device Stack
- Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, : controlling dust
- 1 transportati emission.

on and

olo
one)
N\ Emmission Quality Standards
i Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
| E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediatel y

(i) The unit will not use any type of restricted fuel. _ _
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
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75 | 70 | 65 | 55 | 55 | 45 | 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(if) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http:/www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected
t\oPped with immediate effect.

e@dustryﬁ

| operate in a manner so that all emissions be emitted through designated chimney/stack

4 e to the agriculture productivity, human habitation etc. by the operation of industry,
Vﬁ top production in the industry with immediate effect and such information shall be
iges. The industry shall be liable to pay compensation also in such cases as decided by

. In case 6f
t lel be imf)era
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11. The applicant shall apply before the 60 days of expiry of CCA or any change in PTOdUCt‘?n types,
Pr(;duction capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point ‘ . o .
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-

1. This consent is valid for production capacity Khanda, Boulder (Dolo stone)- 100000 Cu meter/year by
opencast and semi mechanized mining in 8.79 Acres area at GATA NO. 4823, 4821, 4814, 4847, 4848,

4849, 4850, 4851, 4860MI, 4771, 4772, 4780, 4782, 4784, 4845, 4815MI, 4816MI, 4817MI, 4818M1,

4853M AND 4820MI VILL. BILLI MARKUNDI, TEHSIL-OBRA DISTRICT-SONBHADRA.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide Letter No. 21/Parya/DEIAA/SBR/2016 dated

18.05.2016 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. The unit shall submit the latest copy of Audited Balance Sheet/C._A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In

case CTO fee dues then it shall be submitted to the Board immediately.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance,

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Khanda, Boulder (Dolo stone).

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986,

11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

12. All trucks, tractors used in transportation of Khanda, Boulder (Dolo stone) shall be covered by canvas
sheet to prevent dust emission.

13. Water will be sprayed after loading activity (if Khanda, Boulder (Dolo stone) collected could be dry
condition)

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

: » S0 that no water, air and soil pollution takes place.
17. Industry shal] . tions given by Hon'ble Court, Hon’ble NGT, MOoEF&CC, Central Pollution

f?or.ltrol Boa glrict Administration for protectionand safe guard of environment from time
0 time.
:g ICﬂ(;n / ayable by industry from the date of its applicability.

‘ ‘l Fvant provisions of Environmenta] Laws.

duk rfg»thg clre

:l:)s;:n Rt g;::dcr is issued B or UPPCB against the unit, then CTO issued earlier will remain

and after ensuring the compliance and after revocation of closure order,

"3 2.
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sider.
RAJENDRA Dighaly igned by RJENORA
SINGH Date: 2023.06.17 23:00:30 +05'30°
Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on

quarterly basis. Digitally signed by RAJENDRA

RAJENDRA SINGH sma+

Date: 2023.06.17 23:00:44 +05'30'

Chief Environmental Officer (circle-2)
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UTTAR PRADESH POLLUTION CONTROL BOARD

%w Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
ks Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. - Dated : 19/05/2021
118731 ./UPPCB/Soncbhadra(UPP(‘BR())/CT()/alr/SONBHADRA/202
1

To.

Shri ANJU RAI

M/s SAI BABA STONE WORKS(Dolostone Mining)

ARAZI NO. 5414GA, AREA-3.43ACRES, VILL. BILLI MARKUNDI, POST-OBRA, TEH.
OBRA. DISTRICT-SONBHADRA(U.P.)

SONBHADRA

Sub:  Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SAI BABA STONE WORKS(Dolostone Mining)

Reference Application No. 11010704 Dated : 19/05/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s SAI
BABA STONE WORKS(Dolostone Mining). under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 11/03/2021 to 31/12/2025 .

= 4 Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

Igserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
tion and Controt of Pollution) Act, 1981 as amended.

being issued with the permission of competent authority .

s Digitally signed b
\ Ajay KU mar Ajay Kumar Sharr
4 ‘ Date: 2021.05.19
< Sharma 13:24:34 +05'30' |

, For and on behalf of U.P. Pollution Control Board

Chief En_yii‘onmental Officer (circle-2)

ii:neléscd : As above
(condition of consent):

Copyto:  Regional Officer, UPPCB, Sonha

dra with direction to send the compliance re
8 ort of CTO
conditions on quarterly basis. : y

Ajay Ku mar Digitally signed by Ajay Kurr

Sharma

SQﬁ ir Date: 2021.05.19 13:24:49
P Rvironmencal ©MAer (circle-2)
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3(a)

3(b)

3(c)

U.P. Pollzfalgontrol Board

Dated : l9/05/202l
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Dolo Stone-3000( Cu Meter/Yeq,

. t is valid only for products and quantity mentioned above. lndustry shall obtain prigr
I;;;:o‘ifozn?sl::fole making g'ny modification in product/ process /fuel/ plant machinery failing which

consent would be deemed void. o
The maximum rate of emission of fluc gas should not be more than the emission norms for the

stacks.

Air Pollution Source Details. S
Air Pollution Source Details ]
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 Dust emission Particulate water
during manual Matter sprinkling
mining, system and
transportation Green Belt for
and controlling
loading/unloa | dust emission.
ding of dolo
L Stone .

The emissions by various stacks into the environment should be as per the norms of the Board .
| Emission Quality Details Detail

S.No Stack No Parameter Standard
’ 1 Particulate Matter | Ambient Air Standard
L - |as per E(P) Act 1986.

Quantity of other pollutants should also be as per the norms prescribed by the Board/ MOEF & CClor
otherwise mandatory .

The equipment for air pollution control System and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself . '

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from 1ssuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions: _.c——-
2 AN
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1. This consent is valid for production of [A‘lQ@ne—SOOOO Cu Meter/Year by opencast and semj
mechanized mining in 3.43 Acres leased area at Gata No. 5414 Ga, Village-Billi Markudi, Tehsil-
Obra, District-Sonbhadra, d

2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide letter no. 18/Parya/DEIAA/SBR/2016
dated 18.05.2016 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2025, then the validity of this CTO shall stand
expired simultaneously with the expiry of mining lease.

4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

5. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of dolo stone.

6. The transportation of the materials and blasting shall be limited to day hours time only.

7. Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.

8. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly
basis to the Board.

9. All trucks, tractors used in transportation of dolo stone shall be covered by canvas sheet to prevent
dust emission.

10. The dust suppression measures like water spraying will be done on the haul roads and working
areas.

11. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

12. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes
place.

13. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.

14. Consent fees if revised, shall be payable by industry from the date of its applicability.

15. Industry shall comply with the relevant provisions of Environmental Laws.

16. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the

closure revocation order.
A J ay KU mar Digitally signed by Aja

Kumar Sharma
Date: 2021.05.19
Sharma

13:25:05 +05'30"
For and on behalf of U.P. Pollution Control Board .

Issued with the permission of competent authority .

Chief Environmental Officer (circle-2)
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: wWww.uppcb.com

&

CONSENT ORDER
Ref No. - Dated : 19/05/2
120716/UPPCB/Sonebhadra(UPPCBRO)/CTO/w o
ater/SONBHADRA/2021
To,
Shri ANJU RAI

M/s SAI BABA STONE WORKS(Dolostone Mining)

ARAZI NO. 5414GA, AREA-3.43ACRES, VILL. BILLI MARKUNDI, POST-OBRA, TEH.
OBRA, DISTRICT-SONBHADRA(U.P.)

SONBHADRA

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SAI BABA STONE WORKS(Dolostone

Mining)
Reference Application No :11275475 Dated :19/05/2021
1 For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SAI BABA STONE
WORKS(Dolostone Mining) is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

2. This consent is valid for the period from 11/03/2021 to 31/12/2025 .

3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended . . ,

A J ay Duglt.ally signec
by Ajay Kumar

Kumar Sharma

Date: 2021.05.1

Sharma  13.17:55 +05'3

For and on behalf of U.P. Pollution Control Board

This consent is being issued with the permission of competent authority .

Chief Environmental Officer (circle-2)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, PPCMogatﬂ direction to send the compliance report of CTO

»is . iqi igned by Aja
conditions on quarterly basj. ) Dtn'gntally signe
Ajay Kumar Sharmasteme . 1624 s05

y Kumat

Chief Environmental Officer (circle-2)
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U.P. POLLUTION CA%L BOARD, LUCKNOW

Annexure to Consent issued to M/s.SAI BABA STONE WORKS(Dolostone Mining) vide

Consent Order No. 11275475/ Water Dated : 19/05/202]

CONDITIONS OF CONSENT
1. This consent is valid only for the approved production capacity of Dolo Stone-30000 Cu Meter/Y ear.
2. The quantity of maximum daily effluent discharge should not be more than the following :
o ~ Effluent I_)is_c_pg[ge Details
S.No Kind of Effulant Maximum daily Treatment facility and
IS discharge,KL/day discharge point
1 Domestic 1.0 KLD Septic Tank

3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No l Parameter l Standard

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. . ' -
{ Industrial Effulant
( S.No | Parameter [ Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)

Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7 The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal applicg/tignﬁt. 1east 2 months prior to the expiry of this Order.

\\‘

Specific Conditions:
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1. This consent is valid for production O%Q)%toncJOOOO Cu Meter/Year by opencast and semi
mechanized mining in 3.43 Acres leased arca at Gata No. 5414 Ga, Village-Billi Markudi, Tehsil-
Obra, District-Sonbhadra. . o

2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide letter no. 18/Parya/DEIAA/SBR/2016
dated 18.05.2016 and submit its compliance report to UPPCB. _

3. If the lease agreement expires prior to 31-12-2025, then the validity of this CTO shall stand
expired simultancously with the expiry of mining lease. N _

4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

5. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary
permission from CGWA.

6. Rain water harvesting system shall be provided to recharge the ground water. _

7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of dolo stone.

8. Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986. _
9. The domestic effluent shall be treated through septic tank/soak pit or mobile toilet. Industry shall
maintain ZLD.

10. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and shall submit details of Hazardous waste disposal in Form-10.
11. Washing process of minerals shall not be permitted.

12. Industry shall abide by directions given by Hon'ble Court, MOEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.

13. Consent fees if revised, shall be payable by industry from the date of its applicability.

14. Industry shall comply with the relevant provisions of Environmental Laws.

15. If closure order is 1ssued by CPCB or UPPCB against the unit, then CTO issued earlier will

remain suspended during the closure period and after ensuring the compliance and after revocation

of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

i Digitally signed by Ajay }
mission of competent authority . A Jay Kumar i jay |
Sharma Date: 2021.05.19 13:18:4;

+05'30'
For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (circle-2)

1
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UPPCB
@\ﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
.Q*"!h Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - Dated : 19/05/2021
120713/UPPCB/Sonebhadra(UPPCBRO)/CTO/w
ater/SONBHADRA/2021
To,

Shri ANJU RAI

M/s MAA KAMAKHYA STONE WORKS(Dolostone Mining)

ARAZI NO. 5405KHA,5406,5407KA AND 5411, AREA-3.99 ACRES, VILL. BILLI
MARKUNDI, POST-OBRA, TEH. OBRA, DISTRICT-SONBHADRA(U.P.)-231219

SONBHADRA ;

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MAA KAMAKHYA STONE
WORKS(Dolostone Mining)

Reference Application No :11275370 Dated :19/05/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MAA KAMAKHYA
STONE WORKS(Dolostone Mining) is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 11/03/2021 to 31/12/2025 .
3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

Digitally signed £
Ajay Kumar Sharr

Date: 2021.05.19
Sharma 13:14:57 +05'30'

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (circle-2)

Copy to:  Regional Officer, UPPCB, Sonhadra with direction to send the compliance report of CTO

conditions on quarterly basis. . e iy
Sharma

Ajay Kumar Sharma Da:e: 2021.05.19 13:15:16 +05’

Chief Environmental Officer (circle-2)
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U.P. POLLUTION C41‘3|T ﬂOL BOARD, LUCKNOW

Annexure to Consent issued to M/s.MAA KAMAKHYA STONE WORKS(Dolostone Mining) vide

Consent Order No. 11275370/ Water Dated : 19/05/2021
CONDITIONS OF CONSENT

1 This consent is valid only for the approved production capacity of Dolo Stone-30000 Cu Meter/Year.

2 The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discyly\rgg Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge,KL/day discharge point
1 Domestic 1.0 KLD Septic Tank
> Arrangement should be made for collection of water used in process and domestic effluent

application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .
L Domestic Effulant
L S.No ] Parameter I Standard

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

L Industrial Effulant
L S.No [ Parameter | Standard
3. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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< consent is valid for production of Dolo Stone-30000 Cu Meter/Year by opencast i
i;;?ll:n‘i:zed mining in 3.43 Acres leased area at Gate No. 5405 Kha, 5406, 5407%@ & 52111 ? gfirl?;ge-
Billi Markundi, Tehsil-Obra, District-Sonebhadra, Uttar Pradesh. ’

5. Mining unit shall comply with the congimons‘of Environmental Clearance issued by District Leve]
Environment Impact Assessment Authority (DEIAA) vide letter no. 16/Parya/DEIAA/SBR/2016
dated 18.05.2016 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2025, then the validity of this CTO shall stand
expired simultancously with the expiry of mining lease. N ’

4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

5. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary
permission from CGWA.

6. Rain water harvesting system shall be provided to recharge the ground water.

7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of dolo stone.

8. Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.

9 The domestic effluent shall be treated through septic tank/soak pit or mobile toilet. Industry shall
maintain ZLD.

10. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and shall submit details of Hazardous waste disposal in Form-10.
11. Washing process of minerals shall not be permitted.

12. Industry shall abide by directions given by Hon'ble Court, MOoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.

13. Consent fees if revised, shall be payable by industry from the date of its applicability.

14. Industry shall comply with the relevant provisions of Environmental Laws.

15. I closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

. Digitally signed by
Issued with the permission of competent authority . AJ ay Ku mar Ajay Kumar Sharmg
Date: 2021.05.19

For and on élhlﬂrm.aol!vdon CaitABeabB0'

Chief Environmental Officer (circle-2)
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CONSENT ORDER
Ref No. - Dated : 19/05/2021
118730/UPPCB/Sonebhadra(UPPCBRO)/CTO/air/SONBHADRA/202
1
To,
Shri ANJU RAI

M/s MAA KAMAKHYA STONE WORKS(Dolostone Mining)
ARAZI NO. 5405KHA,5406,5407KA AND 5411, AREA-3.99 ACRES, VILL. BILLI
MARKUNDI, POST-OBRA, TEH. OBRA, DISTRICT-SONBHADRA(U.P.)-231219

SONBHADRA

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. MAA KAMAKHYA STONE WORKS(Dolostone Mining)

Reference Application No. 11010692 Dated : 19/05/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
MAA KAMAKHYA STONE WORKS(Dolostone Mining). under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed

conditions .
2. This consent is valid for the period from 11/03/2021 to 31/12/2025 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the

Air (Previntion and of Pollution) Act, 1981 as amended.
Digitally signed b
Ajay Kumar Sharr

This consent ig#ing Nu@w\ﬁl the permission of competent authority . Ai jay Kumar
Date: 2021.05.19
Sha rma 13:21:39 +05'30°
For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (circle-2)

Copy to:  Regional Officer, UPPCB, Sonhadra with direction to send the compliance report of CTO

Sonditions;on quarterly basis. A jay Kumar Digitally signed by Ajay Kumar
Sh
Sharma Da::nzzzl.os.w 13:21:55 +05'

Chief Environmental Officer (circle-2)
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U.P. PollutitA-C’LArol Board

Dated : 19/05/2021
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Dolo Stone-30000 Cu Meter/Year.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.
|

3(a)

3(b)

- Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No.
L Source

1 Dust emission
during manual

Parameters Height

Particulate
Matter

water
sprinkling

3(c)

mining,
transportation
and
loading/unloa
ding of dolo

Stone .

system and
Green Belt for

controlling
dust emission.

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

2

S.No

Stack No

Parameter

Standard

1

Particulate Matter

Ambient Air Standard
as per E(P) Act 1986.

|

Quantity of other pollutants sh
otherwise mandatory .

The equipment for air pollution contr
approved by the Board should be ins

The modification or installation in the e

prior approval of Board .

The operation of air pollution control s
quantity of pollutants should be in accor

CClor otherwise mandatory .

Unit should do provisions for fu
& CClor otherwise mandatory .

The unit should submit the stack emissions monitori
consent order along with the point wise com
monitering report should be submitted .

The Unit will file the regewal applicati
Specific Condition %

@ N

ol system and monitoring ,as
talled in their premises itself .

xisting pollution control equipments should be done only by

on at least 2 months prior to the expiry of this Order.
N,

(¥ scanned with OKEN Scanner

ould also be as per the norms prescribed by the Board/MOEF & CC/or

proposed by the industry and

ystem and maintenance be done in such a way that the
dance with the standards prescribed by the Board/MoEF &

gitive emissions chimney/stack as per the norms of the Board/ MOEF

ng report within one month from issuance of
pliance report of the consent order . Further quarterly



y. 1. This consent is valid for production of Dolo Stone-30000 Cu Meter/Year by open hi
mechanized mining in 3.43 Acres leased area at Gate No. 5405 Kha, 5406, 54)(1)71;(;28;2? ? %eirl?; e-
Billi Markundi, Tehsil-Obra, District-Sonebhadra, Uttar Pradesh. .
2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide letter no. 16/Parya/DEIAA/SBR/2016
dated 18.05.2016 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2025, then the validity of this CTO shall stand
expired simultaneously with the expiry of mining lease.
4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

5. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of dolo stone.

6. The transportation of the materials and blasting shall be limited to day hours time only.

7. Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.

8. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly
basis to the Board.

9. All trucks, tractors used in transportation of dolo stone shall be covered by canvas sheet to prevent
dust emission.

10. The dust suppression measures like water spraying will be done on the haul roads and working
areas.

11. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

12. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes
place.

13. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.

14. Consent fees if revised, shall be payable by industry from the date of its applicability.

15. Industry shall comply with the relevant provisions of Environmental Laws.

16. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

; . Digitally signed by Ajay
Issued with the permission of competent authority . AJ ay Kumar g:;“a; g;'?fgs'aw .
P - e: .05. :22:0:
ZN AN Sharma —

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (circle-2)
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